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PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 115 OF 2025

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

IN THE MATTER OF:
NITIN SRIVASTAVA .....APPLICANT
VERSUS
STATEOFUP.&ORS. ... RESPONDENT(s)
INDEX
S.NO. |PARTICULARS PAGE NO.

RESPONSE ON BEHALF OF RESPONDENT NO. 2
IN COMPLIANCE OF THE ORDER DT. 30.01.2026
PASSED BY THE HON’BLE NATIONAL GREEN
TRIBUNAL

ANNEXURES

COPY OF THE INSPECTION REPORT DT.
08.01.2025 ANNEXED HEREWITH AS ANNEXURE
R-1

COPY OF THE LETTER DT. 17.07.2025 ANNEXED
HEREWITH AS ANNEXURE R-2

COPY OF THE PHOTOGRAPHS ANNEXED
HEREWITH AS ANNEXURE R-3

COPY OF THE LETTERS DT. 24.07.2025
ANNEXED HEREWITH AS ANNEXURE R-4

COPY OF THE REPRESENTATION ANNEXED
HEREWITH AS ANNEXURE R-5
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7. COPY OF THE INSPECTION REPORT DT.
22.08.2025 ANNEXED HEREWITH AS ANNEXURE
R-6

8. COPY OF THE LETTER DT. 20.04.2026 ANNEXED
HEREWITH AS ANNEXURE R-7

THROUGH COUNSEL

-
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COUNSEL FOR STATE OF U.P.
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I, Shitanshu Pandey aged about 37 years S/o Mr. Sachchidanand pandey,

presently posted as Divisional Forest Officer, Lucknow, Uttar pardesh, do

hereby solemnly affirm and state on oath as under:

1. That I, the deponent in official capacity mentioned above, am acquainted

with the facts and circumstances of the case and as such I am competent

and authorized to swear this affidavit.
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2. That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

I. ALLEGATIONS MADE IN THE ORIGINAL APPLICATION

3. That in the present matter, the Applicant has alleged that trees standing on
land marked as green belt by the Lucknow Development Authority were
illegally cut by the Netaji Subhash Chandra Bose Girls Degree College,
Lucknow, located at the Regional Science Centre, Sector-D, Aliganj,
Lucknow for construction purposes. That approximately 400 trees were
felled, their stumps uprooted, and the land levelled. That the Applicant has
also stated that a representation dated 05.01.2025 was submitted to the
department and that despite complaints to Respondent Nos. 2 and 4, no

action was taken.

4. That it is submitted that no representation dated 05.01.2025 was received
by the department. That on 08.01.2025, upon receiving oral compliant
regarding alleged illegal felling in the Degree College premises, a site
inspection was conducted by the concerned forest guard on the same date.
However, no illegal felling was found, nor were any tree stumps
observed at the site.

A Copy of the inspection report dt. 08.01.2025 has been annexed herewith

as ANNEXURE R-1.
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That the Hon’ble Tribunal vide order dt. 26.03.2025 issued notice and

directed the Deponent to file the reply.

INSPECTION ON 17.07.2025
That in compliance of the aforesaid order, the Deponent vide letter dt.

17.07.2025 directed the Regional Forest Officer, Urban Range, to submit
a report and reply in the matter. Accordingly, vide letter dated 17.07.2025,
the following report was submitted that a joint inspection was conducted
by a team comprising Shri Ankit Shukla, Deputy Regional Forest Officer,
and Shri Ramdheeraj Yadav, Forester on 17.07.2025. Their report also
confirmed that no evidence of illegal felling was found at the site; only
naturally grown bushes had been cleared. It was further reported that the
land belongs to the Lucknow Development Authority and no complaint
regarding illegal felling has been lodged by it.

A Copy of the letter dt. 17.07.2025 annexed herewith as ANNEXURE R-
2.
A Copy of the Inspection report and photographs have been annexed

herewith as ANNEXURE R-3.

DIRECTION BY DEPONENT FOR JOINT INSPECTION IN

PRESENCE OF THE APPLICANT

That thereafter, the Divisional Forest Officer, Awadh Forest Division,

Lucknow, issued a letter dated 24.07.2025 to the Applicant, Nitin
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Srivastava (resident of Plot No. 6, Gata No. 201/16, Rasoolpur Kayastha,
Jankipuram Extension, Tiny Tots School, Lucknow, Uttar Pradesh; Mobile
No. 9415552949), directing him to be present at the site on 05.08.2025 at
11:00 AM along with evidence and relevant records for a joint inspection
by the Sub-Divisional Forest Officer, Mohanlalganj, and the Regional
Forest Officer, Urban Range. That vide letter dt. 24.07.2025, instructions
were also issued to the Sub-Divisional Forest Officer, Mohanlalganj, and
the Regional Forest Officer, Urban Range, to contact the petitioner and
conduct a joint inspection on 05.08.2025 and submit a report.

Copies of the letters dt. 24.07.2025 have been annexed herewith as

ANNEXURE R-4.

. That the Applicant, Nitin Srivastava, submitted his representation
addressed to the Divisional Forest Officer, Awadh Forest Division,
Lucknow, along with four annexures, through registered post on
07.08.2025. It was stated that he had appeared at the site on 05.08.2025
with evidence and relevant documents. The representation was received in
in the Deponent’s office on 11.08.2025.

A Copy of the representation has been annexed herewith as ANNEXURE

R-S.
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9. That the Applicant stated, inter alia, that all evidence and documents were
already available in the OA and had also been sent via registered post (No.
RU267432581N) on 01.07.2025. The annexures include photographs
allegedly showing tree cutting and illegal construction using bulldozers
and labour. That Annexure B of the OA contains a copy of the freehold
deed executed by the Lucknow Development Authority for Plot No. SP-
22, Sector-C, Aliganj Scheme, which shows the northern boundary as a
green belt. The attached map also indicates the green belt on the northern
side. The petitioner contends that the green belt land cannot be used for
construction or tree cutting, citing orders of the Hon’ble National Green
Tribunal and the Hon’ble Supreme Court in Lal Bahadur vs. State of Uttar
Pradesh. He further alleges that the college authorities cut hundreds of
trees, including protected species such as Sheesham, Teak, Khair, Jamun,
Mango, Neem, Sal, Peepal, Banyan, Arjun, Palash, Bel, Tamarind, etc.,
and levelled the land to conceal evidence. He requested strict action to

protect the environment.

IV. FINDINGS OF THE JOINT INSPECTION CONDUCTED ON

05.08.2025
10.That further a joint inspection was conducted on 05.08.2025 by the Sub-

Divisional Forest Officer, Mohanlalganj, along with the Applicant. The
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report was submitted vide letter dated 02.01.2026. That the said report
states as follows:

e A joint inspection team was constituted comprising the Sub-
Divisional Forest Officer, Mohanlalganj; Shri Sanjay Mishra,
Regional Forest Officer, Urban Range; Shri Ankit Shukla, Deputy
Regional Forest Officer; and Shri Yogesh Kumar, Forest Guard. The
Applicant was given an opportunity to be present and present
evidence. He produced certain photographs claiming illegal felling.
However, the photographs did not conclusively establish that they
pertained to the disputed site, as they lacked identifiable
geographical markers or time/record references.

e That a detailed and systematic inspection of the site was conducted,
examining trees, shrubs, vegetation, soil condition, stumps, wood
residues, or any signs of past or present illegal felling. No evidence
of illegal felling—either recent or old—was found. It was noted that
if any such activity had occurred, physical evidence such as stumps,
root remains, soil disturbance, or wood debris would have been
present, but none was found.

e Additionally, inquiries were made with the officials and staff of the
nearby Subhash Chandra Bose Degree College, who unanimously

stated that no illegal tree felling or violation of forest laws had taken

place at the site. Their statements were consistent with the inspection findings.
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e Upon evaluation of all records, site inspection, evidence presented
by the Applicant, and local inquiries, it was concluded that the
allegations of illegal tree felling are factually incorrect and
unsubstantiated. Accordingly, the detailed report has been submitted
to the Deponent.

A Copy of the inspection report dt. 22.08.2025 has been annexed
herewith as ANNEXURE R-6.

11.That it is pertinent to submit that the Divisional Forest Officer, Awadh
Forest Division, Lucknow has written a letter dated 20.04.2026 to the
Lucknow Development Authority (LDA). That the said letter inter alia
states that with respect to plots SP-1 to SP-24 in Sector-C, Aliganj Scheme,
the Lucknow Development Authority, while allotting the said plots and
executing the freehold deeds, has depicted the northern side as a green belt
in the boundary description and layout plan. That the letter further states
that the applicant has alleged that the trees standing on the land so marked
as green belt were illegally felled by the Degree College for the purposes
of construction, and approximately 400 trees were cut and their stumps
uprooted. In this regard, the Lucknow Development Authority has been
requested to provide the layout plan of the green belt within the Degree
College area along with details of the number and species-wise plantation
carried out, so as to enable submission of an appropriate further report before
the Hon'ble Tribunal.
A Copy of the letter dt. 20.04.2026 has been annexed herewith as
ANNEXURE R-7.

12.Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.
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4

DEPONENT

4 CATION
Verified at ....... Lucknow . on this 20thday of April, 2026,
that the contents of the above affidavit from paragraphs 1 to 11 are believed

to be true and correct to the best of my knowledge and belief. No part of it

B

DEPONENT

is false and nothing material has been concealed therefrom.

SWORN VERIFIED
BEFORI: MJ
Kartik / umar Singh

/]

Addvaocale
caS B IS Y kmow and Kdentty he dopoment

VRY
who has sign oﬂ’hisT.l.befomme.
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